Short
title. .
Amend-
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section’
5,

[18th August, 1978.]

. An Act to amend; the ﬁassports Act, 1967.

Be it enacted by Parliament in the Twenty—ninth Year of the
Republicrobdndia as follows: = R I L

( 1 Th1s Act may be cal ed the Passports (Amendment) Act 1978.

2 In sectlon 5 of the Passports Act 1967 (heremafter referred to as
;the pr1nc1pa1 Act),

(1) An apphcatlon for the issue of a passport under this
Act fo'r v1s1t1ng such forelgn‘f-country or countrles (?notibelng a

niay be ‘made to the pass
"By a fee of rupees ﬁfty. R

Exptaha’twn“ In thn namedw fore1gn cauntry”
‘tn“eanstuch)-lformgn couhtryrassthe sfentnal Government: ma,y,,
Gy rules hade: tnier i hlS Aet specifyins tl‘ils behalf

i (LAY, An‘ apphcatlon ;Eor the’;tssue of;

(i) a passport under this Act for v151t1ni§3 ‘@ named fore-
ign country, or

(it) a travel document under this Act, for visiting such
foreign country or countries (1nclud1ng a named fore-
ign country) as may be specified in the application or for
an endorsement on the passport or travel document referred
fo in this section,

may be made to the passport authority and shall be accom-
panied by such fee (if any) not exceed1ng rupees fifty, as may
be prescribed.

(I1B) Every application under this section shall be in such
form and contain such particulars as may be prescribed.’;

(b) in sub-section (2), in the opening paragraph, after the words
- “an application”, the words “under this section” shall be inserted.
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3. In section 13 of the pr1nc%pa1 Act 1n sub -segtion (2) for the words Amend-

{3 - 3 -1 2 t of
5otiges  20d figures “section 61 of th® Cole-: of+ Cri P%;gceduge 1898”, the S;ré:;no :
2 of 1974, Words and figures “section 57 of the Code of Criminal Procedure, 1973" 13.

shallbe ‘substituted; « . A N T R (L

4. In section 14 of the principal Act, in sub-section (2), for the Amend-

i words and figures “Code of Criminal Précedure, 1898”, the words and Ment of
i 5 o0f 1898, ’ section
2 of 1974 figures “Code of Criminal Procedure, 1973” shall be substituted. 14.
8, In section 23 of the principal Act— Amend-
ment of

., (@) the words and ﬁgures “the, Forelgn Exchange Regulation section

7 of 1947, ACt 1047” shall be omitted; 23,
o (b) atter the words brackets ‘and” ﬁgures “the _F “;'elgners Law
42 of 1962 (Apphcatlon and Amendment) Act, 19627, the words and ﬁgures
" 460t 1973 T Forelgn Exchange Regulation: Act, 91973" “ghHll. be 1nsertedi
Gi In sectlon 24 of the pr1nc1pa Act— B _ ‘ Amend-rt'
PSS s i AR R P F P ment Of
(@) in sub- Sectron @)= - " section |
24,

(1) after clause (e) the fOHOng clause shall be 1nserted

r'namely _

: ¢ (ee) spe01fy1ng the fqrelgn

C untry for he purposes
of the Explanation to sub-section (1) of sect1on 5”55

7 (n) 1n clause (f) for the words “jssue or renewal of a pass-.
port” “the words brackets, ﬁgures ‘ahid letter “1ésue g_or renewal

y .
of a passport for visi t1ng a foreign country referred’ %o ‘in sub-
a0 Usiie seotionz (A ) of section:§” shall -be; sub:stl_tutpd,,,,.,_(.‘, R

(b) in sub-section  (3), for the words “n two successive

sessions, and if, before the expiry of the session in which it is so
laid or the" session immediately’ following”; the-words ¢ 4n two or
th,e expiry of the session
ssive . sesslons afore-

s TAQTE. successwe sess1on,s, and 1f hefore

7. Where any apphcat1on for the issue or renewal of & passport is Transi-

tional
made to the passport authorlty on or after the date of introduction ;f ;r(f)l“;‘i_
' ) the sion.

date on whwh thc B;ll a8 passeﬂ by the Houses rpf Parllamqnt receives
the assent of the Pres1dent the apphcant shall 'be requlred as from the

2

SEYIDED i ; f'””
e!:,,lrndear the S

BEBOVE HoUE Io i

ment.
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'I‘y b“éfore such amend:
SO .,



